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IN THE CENTRAL ADMIN IS TRATIUE TRIBUNAL

PinNCIPAL BENCH

Q.A. Noo492/91 OA. TE OF DECISION 3-6-93

SmtoWaithily Jagannathan Applicant

V/s

UoO<,I. St others oa*o R'espondents

FOR THE APPLICANT

FOR THE RESPONDENTS

IN PERSON

Sh• K. CoPUttal,counsel

M:-

CORAM

Hon'ble ShoN«U .Krishnan, Vice Chairman(A)
Hon'ble ShoBoS.Hegdsp P1amber(3)

Uhether Reporters of local papers
be allowed to see the Oudgemant?

2o To be referred to the Reporter or not'?^
3» Uhether their Lordships wish to see the

fair copy of the Judgement? ?"
4o Uhether it needs to be circulated to

other Benches of the Tribunal? ̂

ORDER{ORAL)

(Delivered by Sh.N,U.Krishnan, U.C.(A))

jpJjuL.
Applicant has^MP No.829/93 which is for disposal.

The prayer made therein is to stay the circular

issued on 02-12-92 (annexoiBd to the TIP) inviting

applications for the post of Director Farm Information,

pending the disposal of this OA. Ue have heard the

applicant and the learned counsel for the respondentso

2« To appreciate the prayer made in the M.P.,we

have heard the parties on the grievance which has given

rise to the Q.A.

3. It is stated-as follows in the OA under the

headiflg^iubject in brief"

UL

r

" Denial of promotion to the applicant through
•  issue o^ the impugned order of appointment of
a retired employee as Consultant against the
post lying vacant 6or which the applicant is due
and fit for promotion and which was ably held
by her between 1985 and 1987 for 1^ years'.!?' O



Vhen the matter was heard today,the ^plfcant

submitted that she is no more aggrieved by annexure

X.A order dated i2-.2-91 and Annexure -1(b) order

dated 8-10-1990.Ani«xure Ka) is the order engagjuig

DroC-SpSoRao as a co n suit ant V Though this^rder is

challenged^ the applicant has not Impleaded

DrpGoSpSpRao who is the retired enployee eniployed

as a consultant-^ ?he order Annexure 1(b) is the

scheme formulated by the Department of Personnel

ior regulating the engagement of consult ant sv^o 2h

view of the applicant's submissions today, the prayers

in para sCl) to quash the orders at ̂ nexure 1(a)

and at Annexure 1(B) do not survive. Therefore,

the consequential prayer in para 8(3) for staying

the appointment of Dr,C^.SpRao also does not survive.

5. Th® grievance of the wile ant really is that

she was reverted by the Annexure IlKg) order dated " ''

24=3.87 to the post of Joint Director(Fais, Jhformatir.n).

Directorate of Extension. Instead of being continued '

on the higher post of Director.Fare, Jhformatlnn which

she had already held for sometia.e,ihe has,there fore,

prayed in para 8.2. for a direction to the respondents to

. o
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restore the ^plicant to the post of Director which

she had occupied in 1985=87 and in para 8«4i' she

seeks consequential reliefs regarding arrears of pay

etc^^

6« A perusal of the record shows that the applicant

was sanctioned® officiating pronration' as Director

by the Annexure illoC order dated ^=.7=85 until further

orcterS(> She was then reverted a»y the order dated
\

24«3=.87 ^Annexure =.IiI 2) which reads as follows8<=»

0 Consequent on the reversion of DroGflSaSoR^j to

the post of DirectoriFarm Infonnation) Directorate
of Extension after expiry of his deputation period

in the post of Joint GommissionerCExtno)in the

Department of Agriculture and Cooperation w»e.f<,

the forenoon of 17th March'p 1987,the following
shall also stand reveeted to their

permanent posts from the same date as indicated

against each®

S,Noo Name of the officer and the - Name of the post
post held on officiating •
promotion basis® ^ officerstands reverted

Woe»f. 17.3®87(F«:^}
•  AO A«M

'  «

1. MrsJ«^a9anathan(0irector F.I) Joint OiractorCFai
Director of £xtn,„New Del hi. ^formation)Direct

of Extension,
2. ijiss Shukla Hazra.Jt ,Director Editor(Enni i

IFarm ihformation)Directorate ii^rinngiish)
of Extension.New Deibv

j
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7o It is thus seen that the reversion of the

applicant to the post of Joint Director is the result

of the return of Dr.G .S«S •R30, the permanent incumbentj,

from deputationoi Furtherp the applicant was also holding

the post of Director only on an officiating basisp

which did not give any right of permanency to herp

for the obvious reason that DroG«SoS»Rao had a lien

on it» Ih the circumstanceSp the reversion is not by

way of any punishment ^d is fully justified on

adtainistrative groundso Vife also note that the applicant

has not impugned the Annexureolli. 2 order of reversion.

Therefore, the prayer at para 8.2. of the O.A. has no

force and hence the consequential prayer in para 8.4.

is untenable. For thto reason the OA itself is liable .to
/

be dismissed

8"^ The learned counsel for the respondents added

that the re^ondents are still in the process of

selecting q candidate for appointment as Sirector on a

regular basis. In the meanwhilep the applicant has been

appointed to hold current charge of the post. He further

states that the primary method of prescribed for

recruitment is by promotion. The candidere of the

applicant as well as other officials were consic^red



f '

by the DdPoC« but none of thaji was not found

suitableo Hesponcbnts therefore, have to go by second

method for taking people .by/way of transiSer/cfeputationo
this

It is in/conte5ct that the letter dated a=.l2=»9i

referred in the MP was issued,^:

9 9 3h the circumstances, we find that the issue

raised in the MP 829/93 does not arise out of the

present 0 »Ai» as the two matters are totally

unconnected^econdly, as the OA itself is being

dismissed the MP can*t survive# Hence the MP is
1

dismissed preserving the liberty Of the ^plicant

^ challenge the proceedings initiated by the letter

dated 8=.i2-9i enclosed to the MP, in separate

proceedings, if so advisedo

10o In so far as original application is concerned,

for the reasons mentioned above, we find that the

prayers at sCi) and 8(3) do not survive for adjudication

and the other prayers have no merit» The OA is,therefore,

dismissed«

j-

(a .3 .H^GEE) (N flV #KRKHN m)
MEABEa(j) VICE CH/aKTAANCa)


